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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 

following two messages receî d from 
the Secretary of Rajya Sabha:

(i) “In accordance with the pro

visions of rule 125 of the Rules of 
Procedure and Conduct  of Busi

ness in the Rajya Sabha,  I  am 

directed to inform the Lok Sabha 
that the Rajya Sabha. at its sitting 
held on the 28th  August,  1956, 

agreed without any amendment to 
the  Bihar  and  West  Bengal 

(Transfer of  Territories)  Bill, 
1956, which was  passed  by the 
Lok Sabha at its sitting held on 
the 17th August, 1956.”

(ii)  “I am directed to  inform 
the Lok Sabha  that  the  Rajya 

Sabha at its sitting held on Tues

day, the 28th August, 1956,  con
curred  in the following  motion 

passed by the Lok  Sabha  at its 
sitting held oh the 22nd August, 
1956, for modification of the Dis

placed Persons (Compensation and 
Rehabilitation) Rules, 1955, under 

sub-section (3) of Section 40  of 

the Displaced Persons (Compensa
tion and Rehabilitation) Act, 1954: 

That the following  sub-rule be 
substituted for sub-rule (3) of rule 

19 of the Displaced Persons (Com
pensation  and  Rehabilitation) 
Rules, 1955, as further amended by 
the Notification S. R. O. No. 1161, 
dated  the  30th  April,  1956,

' namely:

‘(3) For the purposes of calcul
ating the number of members ol 
a joint family under sub-rule (2), 
a person who on  "'the  relevant 

date—

(a)  was less than  eighteen 

years of age; or

(b) was a lineal descendant in 

the male line of anothter living 
member of the joint family;

shall be excluded:

Provided that where » member 
a joint family has died during

the period commencing  on  tĥ

fourteenth day  of August,  1947, 
and ending on the relevant date 
leaving behind on  the  relevant 
date all or any of  the following 

heirs, namely,—
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(a) a widow or widows;

(b) a son or sons (whatevâ 

the age of such son or sons);

but no lineal ascendant  in the 

male line, then, all such heirs shall 
notwithstanding anything contain

ed in this rule, be reckoned  as 

one member of the joint family*.”

Dr. Lanka Sondaram (Visakhapat̂ 

nam): Without amendment!

NEWSPAPER (PRICiE AND PAGE) 
BILL—concld*

Mr. Speaker: The House will  now 

proceed with the clause-by-clause con
sideration of the Bill to provide for 
the regulation of the prices charged 

for newspapers in relation to  their 

pages and of matters connected there
with for the purpose of preventing un
fair competition among newspapers Ibo 

that newspapers  may,  have  fuller 
opportunities of freedom of expression, 
as passed by Rajya Sabha.

The balance of time available is 33 
minutes.

Clause 2 was added to the Bill

Clause S.— (Power to regulate pricm 
and pages of newspapers, etc.)

Shri N. Sreekantan NiUr  (Quiloii 
cum Mavelikkara): Sir, I beg to move:

Page 2—

after line 14, add:

“Provided that newspapers sell
ing at one and a half annas and * 
below per copy will be regulated 
only In ration to their minimiiwn 

and not their maximum numb«r 
ol pages.**
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Shri T. B, Vittal Bao (Khammam):
Sir, I beg to move:

(i)  Page 2, line 33, for “associa
tions  of  publishers” substitute: 

“associations of journalists, work

ing journalists, newspaper editors”.

Page 2—

after line 35, add:

“(5) Every order made  under 
this section shall be laid  before 

both Houses of Parliament as soon 

as may be after thejr are  made 
and shall be subject to such modi

fications as may be made by the 
Houses on a motion in this regard 

within a period of fourteen days 
from the date on which the order 
is so laid before the Houses:

Provided that if the House or 
the Houses are not in session dur
ing any such period, such period 
shall not be taken into considera
tion in computing the said period 

of fourteen days.”

Shri Bhakt Darshan (Garhwal Distt. 
East cum  Moradabad  Distt.—̂ North- 

East): Sir, I beg to move:

Page 2—

line  33, after  "publishers” insert:
 ̂ “editors and journalists”,

Mr. Speaker.  These  amendments 

are now before the House for discus
sion.

Shri T. B. Vittal Bao:  1  have
not much to add to what has been 
said the other day by my colleague 
Shri Moitra and others, but I would 
like to urge on the hon. Minister his 
<Jl)jection to consult the working jour

nalists or editors—̂he said he would 
only do it informally. I would like to 

bring to his  notice  one  important 
fact. When  we  assembled  at  the 
Labour Panel Meeting to consider the 
(diapter about the labour policy in the 
Second Five Year Plan, some issues 
of this nature came up, whether the 
trade unions should be apprised  of 
the financial positicm of the industry.
It was contended on the part of the 
employers thai they were not pre
pared to do so, when  the  workers*  • 
r̂resentatives present there  repre- ' | 
Bented that without knowing liie fln-il

âncial position of the industry, there 

cannot be  any discussion or negoti
ation between the workers  and  the 
empldfers.  In this important news
paper industry, I would urge that the 
working journalists, who are said to 
be the dominant partners in the in
dustry, should be consulted.

If evidence had been published, I 
would have been able to point out 
that this question of price and page 
TVas first brought up by the working 
journalists. Therefore, I would strong

ly urge the hon. Minister to  accept 
my amendment. Today there  is  no 
trade union  which  works  without 
knowing the full financial position of 
the industry, the place of the industry 

in the economic life of the country. 
Those days were  such  when  they 
would simply make any demands of 
the workers. Today, the trade union 
leaders and trade unions themselves 
have become very  responsible  and 
they first decide about the place the 
industry has in the economic life of 
our country and then put forth their 
demands. That is the important place 
that the trade unions have got today. 
I would,  therefore,  very  strongly 
urge iipon the hon. Minister to ac

cept 'my amendment that the asso
ciations of journalists, working jour

nalists and newspaper editors be con
sulted.

Secondly, we are going to have for 
the first time this  price  and  page 
schedule. I would only ask the Min
ister to lay on the  Table  of  both 
Houses every order* made under this 
section so that we can discuss  and 
offer our comments on it, because this 

is a new experiment. Afterwards we 
need not have it, but in the  begin
ning we should have such things.

Shri  N.  Sreekantan  Nair:  My
amendment is for the addition of a 

proviso like' this:

**Provided that newspapers sel
ling at one and a half annas and 

below per copy will be regulated 
only in relation to their minimum 
and not th0ir maximum  nuiiUlwr 
of pages.**



news items and sufl̂cient  advertise
ments. I have suggested  that  same 
control  is  necessary  so  that  the 

interests  of  the  common  people 

and poor  people  may  not *  be 
affected  by  the  paper  taking 

m  more  advertisements  and stifl
ing news  or  cutting  or  chopping 
off of the news, some minimiun is re

quired, that is, a minimum guarantee
♦ must be there for every paper to give 

sufficient news to the  people,  and 

beyond that a maximum need not be 
stressed in ihe case of lesser priced 

newspapers because  if -newspapers 
have the power and are capable  of 
canvassing, they may be able to run 

in a more economical manner. Other
wise the  newspaper  b̂ ons,  with 

their chains of newspapers and affi
liations throughout the world, will be 

able to comer aU the advertisements 
and they wiU be selling at a higher 

.  price and getting more income also 

from advertisements. I bring this to 
the notice of the hon. Minister  and 

the House so that the people in this 
poor country may get cheaper news

papers with sufficient reading materi
al, â.d at the same time the  news

papers may be able to compete  with 

the neŵ aper  barons  with  their 
chains of newspapers.
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This is a very important  ' ̂ na- 

jnent which I wanted to  brir» ♦ o the 
notice of the House. The  rory  of 
this attempt to control tlr  ices and 
pages had a  long?  ai  jhequered 
career. In the  past i  newspaper 

barons, with their ch *  s of  News
papers, used to stifle »  ; lesser news
papers—the small n*-  spap»s,  with 

only one newspape  jr a particular 
spot. They naturae  had control of 
the major adverti' <g firms and had 
got international »̂filiations, so much 
so the newspap<*̂ barons were in a 

position to stifle the lesser newspapers. 
At the same ti’̂e, the lesser  news
papers are a n̂-essity for this coimtry 
because we p-e a poor country, and 
the newspar-rs selling at one anna 

or li annas per copy will be read by 
a greater number  of  people  than 
those selling at  two  annas  or 

annas. It has been pointed out by the 
Press Commission  that  newspapers 

should be made available at a fairly 
low cost in this country. The sugges
tion which had been placed by  the 
Newspaper Proprietors’  Conference, 
the /̂sociation of Newspaper  Own̂ 

ers, was that the pages  and  prices 
should be directly proportional. This 
means that if an one-anna paper has 
four pages, a two-anna  paper  will 
have eight pages. The main items of 
news are the same in almost all the 
papers. Therefore,  in  an  one-anna 
paper, which can have four  pages, 

three pages out of the four pages will 
be utilised for actual news, and other 

êms, and only one page or half  a 
page will be available for advertise- 
«aent, so  mubh  so,  the  one-anna 
p£̂fper will be at a loss, whereas a two- 
imna paper wiU be able to publish 3 
jr 4 pages of news and three or four 
»ages of advertisement So, the gain 
x> the more costly newspapers  will 
be first of all in the matter of price, 
because they get higher prices  and 
secondly they get much more space 
for  advertisement.  In  order  that 
the  circulation  and  news  value 
for  the  reading  publit  may  be 
increased, we must be able to allow 
the lesser priced newspapers to get 

more advertisements, so  that  they 
’ «nay give us a sufficient  number  of

^   ̂  I

mi:  f %

i  I

Shri M. S. GorupBdasHamy  (My
sore) rose—

The Minister  of Information  and 

Broadcasting (Dr. Keskar);  What is 
the amendmeDt?
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Mr. Speaker: He is speaking on the 

Amendments already moved and the 
clauses together.

Shri M. S. Gorapadaswamj:  The
day before yesterday,  the  Minist̂ 

said that it was not possible to pro

vide a schedule in the BilL He said 
that there would be changes in re

gard to the price of newsprint from 
time to time and so, it will not be 
possible or even practical to provide 
a permanent schedule. I understand 
the difficulty. But, cannot that  diffi

culty be overcome? When  we  are 
fixing a price page schedule, we nor
mally take  into  consideration  tiie 
average cost of  newspaper  or  the 

average price of  newsprint  during 
a particular period. For instance, it 
may  be  for  the  period  of  five 

years.  On the basis  of  the  aver
age  price  of  newsprint  for  a 

particular period, if we calculate the* 
price and relate it to the pages, I am 
sure it is possible to provide for a 
schedule here. I am very sorry that 
blank power is being given to  the 
Government on the ground that it is 
not possible to provide for a  price- 
page schedule in the BilL The House 
will be in the dark if we do not know 
the possible rates that the  Govern
ment has in view. I do not know if it 
has already got any schedule drawn 
up for issue in the form of an order.

The Information and Broadcasting 
Ministry has got an efficient organi
sation for this purpose.  The  Press 
Registrar who has  been  appointed 
under the Press Registration Act  of 
1867, is doing his work very welL I 
am  sure  his  previous  experience 
would be helpful in this calculation. 
So, it would not be difficult for the 
Minister to draw up a schedule if he 
takes into consideration the average 
price existing in a particular period. 
He may thf*n fix the  mn-HimiTn  nn̂ 

minimum pages required for a news
paper. The otiier day, the hon. Min
ister was not able to appreciate my 
▼lew on this point I cited a particu
lar instance where the newspaper  is 

charged with three piei or six pies. 

It is only one sheet psper. I do not

know if the Minister contemplates the 
fixing of the maximum and the mini
mum number of pages of  a  news

paper. It is essential to prevent such 
newspapers which do not conform to 
certain standards.

I would again urge that he must 
make use of the machinery already 
available in the Ministry and try to 
work cut a price schedule, if not now, 

at least in the immediate future.  I 
expect that such a schedule would be 

included in this legislation. I do not 
however, want to hold up the Bill on. 

this ground. So, I throw a suggestion 
that the Minister  may  utilise  his 
machinery which  is  efficient.  The 
Press Registrar will be helpful  in 
this because of his past  experience 
and knowledge. I hope that it will be 
possible to introduce a fair price page 
schedule in the Bill itself.

Shri  Achnthan  (Crangannur):  I
appeal to the hon. Minister to look 
into the amendment of Shri Sreekan- 
tan Nair seriously. While introducing 
this BiU, the  hon.  Minister  stated 
that this was mainly meant to check 
unfair competition so that the  dis
trict-level and language papers might 
have some existence. So, some provi
sion , is to be made with regard to 
language papers. Some latitude may 
be given to them so that they can, 
for instance, have one more page  in 
order that they may have some mors 

advertisements for  their  existence. 
Otherwise, the position will be very 
difficult and what is sought to  be 
done will not be achieved. In almost 
aU the States there are a number of 
dailies. In our State, the number goes 
up to a high figure. After this system 
comes into operation and if some dal
lies come to an agreement and  see 
that the other  dailies,  which  are 
healthy and useful and which have 
a purpose to serve in the particulsir 
region, are not allowed  to  canvass 
sufficient advertisements,  then,  they 
will go out of existence.  That is an 
important matter. The aim in the BUI 
is good. But, sOTde latitude must be 
giT«n, in ttie faiftiel  stages,  to Ihm
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language papers which may not have 
so much capital to  stand  on  their 
own legs for a long time. So, they 
should also get some advertisements. 

They should give some  local  news 
and some other news also. So, I feel 
that so far as the smaller newspapers 

are concerned, which sell at an anna 
or an anna and a half there must  be 
some laxity. They should be allowed 
some more pages without raising the 

price so that they can give some news 
as well as a fair percentage of adver

tisements. I hope that the  Minister 
will consider  this question  sympa
thetically and some amendment  like 

the one moved by Shri  Sreekantan 
Nair will be brouĵt in.

Shri M. K. Moitra  (Calcutta—North
west):  Sir, I rise  to  support  the 
amendment moved by  Shri  Vittal 
Rao. In his amendment, he has ask
ed that,  in  fixing  the  price-page 
schedule, the Federation of Working 
Journalists or  such other bodies of 

journalists should be consulted.  Day 
before yesterday, the hon.  Minister, 
in the course of his reply, said that 
such consultations must not be made 
obligatory. In fixing the  price-page 

schedule, he has stated that the asso
ciations of publishers will be consult
ed. So far as I know, there are two 
organised associations of publishers— 
the Indian and Eastern Newspapers 

Society  and  the  Indian  Language 
Newspapers Association.  The  rates 
of subscription for  membership  of 
these associations are so high that it 
is not possible for smaller papers to 
be members of such associations. The 
hon. Minister was kind enoû  to sar 
that he would make efforts to consult 
even the smaller  papers.  But,  the 
smaller papers are  disorganised  in 
the country, I do  not  know  what 
method he will follow in consulting 
these small papers. The Federation of 
Working  Journalists  have  always 
been the custodians of the rights and 
privileges of the smaller pai>ers. In 
view of the fact,  that  the  smaller 

papers are not organised, I will in- 
«i«t that the Federation of Working 

Joumeliste ôuld be consulted  iv 
tadng the price-page schedule.

The Minister  has  said  that  the- 
journalists never run  the  business. 

But they are  intimately  connected 
with the trade and their fate is deter
mined by the rise and fall  of  the 
trade. When such members are inti

mately connected with the trade and̂ 
they have gained  some  experience 
about running the paper and manag
ing its business, I would insist that 
they should be consulted. This mat
ter should not be dispensed with by 
merely saying that  the  journalists 

are not connected with the running 
of the business and therefore,  they 
should not be consulted. The advice 
of the journalists is sought in many 
matters, but in a matter which affects' 
the newspapers their advice will not 
be sought according to  this.  It 
rather strange. I, therefore,  support 

the amendment moved by Shri Vittal' 
Rao.

Shri D. C. Sharma  (Hoshiarpur): 
This is cme of the most difficult pro

blems that the Minister will be call
ed upon to solve. In order that this- 
problem may have a smooth sailing 
in the country, I would urge that he 
should associate along with the pub
lishers, the editors and working jour
nalists also. I think there will be no
difficulty in doing so. The  working, 
journalists have a federation of their 
own, and I think they can give the 

hon. Minister their considered opinion 
on the matter. At  the same time, the 
newspaper editors also have an orga
nisation of their own. I think  they 
also can be expected  to  give  him 
their considered yiews. We are not 
to look upon the  newspapers  only 
from the financial angle. If only the 
publishers are consulted, it will mean 
that it is, going to be an absolutely 
financial deal. I do not want that the 
price-page schedule should be  fixed 
only in accordance with the finances 
of a paper. In the running of a paper 
other things have also to be taken 
into accoimts. I believe, even though 

they may not be directly interested' 
in the financial position of the paper* 
the editors and working  joumalisti 
know how the  paper  is  rmmlne 
wbeHker it is able  to  pay  its oiwm̂
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[Shri D. C. Sharma]. 

way or not and all that They have 
êir own views  on  these  points 

From that point  of view also  they 
woxild be helpful.

More than this, I think the whole 
thing should be looked at  from  a 
•composite angle. Therefore, it will be 
very necessary to have these persons 
associated with the determination of 
the  price-page  schedule.  An  hoii. 
JMEember was talking about some offi
cer who, according to him, has great 

experience and wisdom. Although I 
agree that there may be some officers 

who may have great experience and 
wisdom, I think in determining  this 
you do not need only  the  wisdom 
and experience of one person but you 
need the poole<l experience and wis
dom of the whole Ministry,  and  in 
-addition to that the accumulated ex
perience and  knowledge  of  those 
persons who are there to produce the 
paper. ^

I would, therefore, ask  the  hon. 
Minister to accept this  amendment. 

He said that he would consult them 
informally. There is a lot of  differ
ence between informal consultations 
^d regular consultations. From what 
I know I can say that these informal 
consultations very often do not give 
you very authentic results.

Dr. Lanka Sondaram: You want to 
place an obligation on the 'Ministry?

Shri D. C. Sharma:  It should  be
made obligatory on the part of the 
hon. Minister to consult them. It will 
be good in the interest of the Minis
try, in the interest of the newspapers, 

in the interest of the reading public 
and in the interest of those who pro
duce the newspapers. Then you will 
have a schedule which will command 
the maximum consent in this country. 
If it is going to be only a one-way 
traffic between the Jylinistry  and the 
publishers, I think it will not be as
sented to by so miany persons. I want 
that they should be associated so that 
there will be the maximum of accep
tance for the decision which  Min

istry takes.

Dr. ILeskar: Sir, I would first deal 

with the amendment which has beep 

moved by Shri T. B. Vittal Rao. and 

-supported in similar amendments by 

one or two other hon. friends.  I am 

afraid I cannot accept the amendment. 

I do not want to repeat all that I said 

yesterday, but I  say  it  again with 

furthei  emphasis  that  consultation 

with all and sundry is not necessary. 

It is not that we are trymg to mini

mise the imi>Ortance of working jour
nalists or the editors.  Bill when  we 

are trying to fix up  the  price of a 

oaper, and we have to decide whether 

that particular price will bring loss 

or profit to the paper, naturally those 

who manage the paper  have  to  be 

consulted.  It  is  something  very 

simple and  reasonable.  As  for the 

collective soul of  a  newspaper and 

such other things mentioned by my 
friend Shri D. C.  Sharma,  I have 

listened with  interest.  No  doubt, I 

am interested in his exposition of this 
collective ,responsibility, but  I  have 

to loqk to the specific responsibility. 
As I said, I am interested in certainly 

having a very workable price struc

ture for the newspapers.  What I said 
yesterday was that if necessary I will 

consult very experienced people of the 
journalistic side also.

Dr. Lanka Sondiiram; But we read 

between the lines, you don*t.  That is 
the trouble.

Dr. Keskar: But I  will  certainly 

consult them to find out whether they 

have any other suggestions to make.

The second point is  one  that my 
Criend Shri  Sreekantan  Nair wants 

that we should  make  a  statutory 

elimination of papers haying a price 
of IJ annas and below.  I have not 

understood his reasoning.  Some other 

Member might say that papers above 
a particular price  also  should  be 
eliminated.  So there would be very 

little left for a price-page  schedule. 

If we eliminate a particular class of 
papers and  only leave  a  partlculcu: 

class of pax>ers to be dealt with, then 
any consideration  of  fixation  of  a



4889 Newspaper  30 AUGUST 1956 (Price and Page) Bill 4890

price structure which  is  good  and 
satisfying will not be possible.  I 
have heard his arguments carefully. 
"V̂at he says is that  papers  below 
a particular price should be  excep
ted.  r shall certainly bear in mind 
what he  has  said,  when any such 
schedule is prepared.  At the same 
time,  let,  it  be  remembered  that 
the price of a paper is not an indica

tion of the paper being big or small. 

A paper might be a half-anna paper, 

but it might have one million circula

tion.  We cannot consider that as a 
small paper. A paper with a price of 4 

annas might be a small paper because 
it might have only a very small circula

tion, circulation among selected peo
ple  whereas  the  half-anna  paper 

might be haying a circulation axnoog 
one million people. '

Dr.  Lanka Sundaram:  You should 

draw a  distinction  between  daily 

papers and non-daily papers.

Dr. Keskar:  The  schedule  is at

present meant for daily and weekly 

newspapers,  and not weekly  ‘views- 

papers’.  As such other periodicals do 

not come in here.

Dr. Lanka Sundaram; That is the 

trouble.  What  is  the  distinction 
between a weekly ‘newspaper* and a 

weekly ,‘views-paper*?

Dr. Keskar: My friend knows it too 

well.  It has been very definitely laid 
down.  Even  now  in the Post  and 

Telegraphs Act and also in the Books 

Registration Act it is very clear.

Sliri M.  S'.  Gorupadaswamy:  If  a 

paper contains both news and views?

Dr. Keskar: Then  in  the mixture 

you have to see  which  dominates. 
But I feel, if we  eliminate  certain 

classes of papers and make it, what 
shall I say, for a very limited class 

of newspapers,  the  whole  scheme 
would be defeated. We  cannot' have 

a flexible  price  structure  or sche
dule—whatever name you may like to 
call it—if we pass any such statutory 

restrictions-. But the points that my 

friend has made  regarding  smaller

papers will certainly be borne in mind 
when  we take up this  question  for 

practical decision.

My friend Shri Bhakt Darshan has 

already  sought permisssion to with- * 
draw his amendment.  So  I  have* 
nothing further to say regarding  his 

amendments.

Mr. Speaker: I shaU now  put  the* 

amendments to the vote of the House.

The question is:

Page ̂ 2—

after line 14, add:

“Provided that newspapers sel

ling at one and a half annas and 

below per copy will be related 

only in relation to their minimum 

and not their maximum number 

of pages."

The motion was negatived.

Mr. Speaker: The question is:

Page 2, line 33—

for "‘associations of publishers” 
substitute:

“associations  of  joumallsts,. 

worklng journalists,  newspaper 
editors”.

The motion was negatived.

Mr. Speaker. The question is.

Page 2— 

after line 35, add:

“(5) Every order  made under 

this section shall be laid before 
both Houses  of  Parliament  as 

soon as may be  after  they are 

made and shall be subject to such 

modifications as may be made by 

the Houses on a motion in this 

regard within a period of fourteen 

days from the date on which the 
order is so laid before the Houses: 

Provided that if the House or 

the Houses are not in session dur
ing any su|Ji period, such period 

shall not be taken Into considera

tion in computing the said period 

of fourteen days.**

The motion was negatived̂
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Mr.  Speaker:  Shri Bhakt Darshan 

ihM sought leave  of  the  House to 

withdraw his amendment No. 4.  Has 
he leave of the  House to  withdraw 

his amendmentr

The amendment was, by leave, 

withdrawn.

Mr. Speaker: The question is;

*That clause 3  stand part of 
-the Bill”.

The motion was adopted.

Clause 3 was added to the Bill.

'Clauses 4 and 5 were added to the 
Bill.

Caaase -C.— (Penalties)

Shri Ramachandra Reddi (Nellore): 

S beg to move:

Page 3— ,

(i) line 11, for “one thousand 
rupees” substitute  “one hundred 

rupees”; ana

(ii) line 13, for̂ “two thousand 
rupees” substitute “two  hundred 
rupees” .

1 am quite sure that the Govern
ment is anxious to  give as  much 

■.asfsistance as possible to the smaller 

papers.  If the fine of Rs. 1,000 and 

Us. 2,000 is  retained,  the  svialler 

3>apers would be very much hard hit. 

As a matter of fact, there are certain 

proprietors of weeklies  who  do not

•own a  press and  who do not even

•own a  decent  office.  They  go  on
issuing the papers and printing them 
in other printing presses and paying 

the press charges.  In such cases, they 

will be very much  hard  hit if this 

large amount of fine is imposed.  On 
the other hand, if you take the bigger 

papers, it would be a matter of pres

tige to them, though not a matter of 
money,  if  they are fined even one 
rupee.  If a small fine of rupee  is 

Imposed on them, it will be equated 
"by them as a matter of  prestige, to

fine  of  even  Rs.  10,000.  If the

<Jovemment want to help the smaller 

-papers, the amount Of fln§ should be 
t-educed.

In this connection, I may also point 

out that in the Press and Registration 

of Books Act. 1867, the penalties are 
only Rs. 50 under  section  16A and 

Rs. 50 under section 16B, for every 
default. So, I  wish  that  the  hon. 

Minister considers my amendment in
this light.

I would also like to  point  out a 
lacima.  To  whom  the  complaint 
should be made  and  by  whom  it 
should be made is not clear in clause
6. It is not known whether it should 
be a judicial officer or a magistrate 
having jurisdication over a particular 
area  or  whether  it  should  be 
a secondclass magistrate or even an 
honorary magistrate.  These matters 
are not clear from clause  6.  So, I 
would suggest thSt there should be an 
amendment by the Government itself 

to this effect.  On a complaint made 

to the magistrate, the magistrate must 
be in a  position to give a  decision 

with regard to the fine, etc.

I would also like to refer to clause 7 

in this connection. Of course, there is 

no amendment tabled for that clause. 
It is said in the second line of clause

7  that the complaint should be made 

in writing by  the  Press  Registrar 

appointed under the Press and Regis
tration of Books Act.  I do not know 

the  implication  of  the  words “in 
writinĝ.

Df.  Keskar:  That  mean&,  *’not
oraliy\

Shri Bamachandra Beddl:  m  the

Press and Registration of Books Act, 
the words “in writing” do not find a 

place.  Here, It is said that It should 

be  "In  writing”.  Usually,  when a 

complaint is sent, we expect that it will 
be sent In writing.

•
Dr. Lanka Simdaram: They have no 

confidence to the spoken word.

Slirl Bamacluuidra Reddi: So, I do

not know the special implication of 

the words ‘*in writing” and I do not 
know whether it wIU involve, later on, 
any legal and procedural  difBcxilties,
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Dr. Keskar: 1 would only like to say 
that the amendment of Shri Rama- 

Chandra Reddi is  unnecessary.  The 

wordings in the Bill are:

“___  fine which may extend to

one thousand rupees” and again:

“___ fine which may extend to
two thousand rupees.”

While  the hon. Member  has  been 

pleading the cause of the small papers, 
he has also to remember that  there 
are  big papers which will infringe 
such a price-structure and for them 
a fine of Rs. 1,000 is nothing.  Some 
of them  might  be  prepared to pay 
much more than this amoimt and yet 
they  may  make  profits.  So,  the 
maximimi fine has been put here and 
it has  been done after careful con
sideration.  The  authority  which 
imposes the fine is quite at liberty to 
impose  the  fine  within  this  limit 
which is prescribed.  Of  course,  a 
smaller fine will naturally be imposed 
on a small  newspaper.  I  do  not 
expect that the authority will impose 
on a poor paper a big fine and on a 
rich paper a small fine.

Dr. Lanka Sundaram:  Why  don’t
you make a  provision for  warning 

the paper before a fine is imposed?

Dr. Keskar: I think  the  manage
ments of papers are sufficiently versed 

in law and the regulations, and we 
do not expect them unconsciously to 

commit any infringement.

Dr. Lanka Simdaram: Not language 

papers.

Dr.  Keakar: If  anybody  commits 

any infringement  and  it  becomes 

clear that it did it unconsciously, then 
it is not necessary  tnat  you should 
impose a  particular fine.  That  is 

always  understood.  I  think  Shri 

■Ramachandra Reddi has been pleading 
a cause  unnecessarily.  The  provi

sion that he has been pleading for if 
included in this Bill.  It is noT* outside 
Ihe purview of the powers that an 
îng to be  given and I,  therefort 

'hope that he  would  not  press hU 
•mendmant.

He has bê  asking for a clarifica
tion  as  to  which  authority  it 
will  be  that  should  receive  the 

complaint.  It  will  be  the  suitable 

judicial  authority.  Except  in very 

specific cases* there  is  no  need to 

mention the  authority.  It is not, I 

think, essential that we should men

tion the particular t3̂e of magistrate 

before whom a  complaint is to be 

made.  I have nothing more to say.

Mr. Speaker; So, should I put the 

amendment to the vote of the House?

Shri Ramachandra  Reddi:  I  beg
leave to withdraw the amendment.

The amendment was, hy leave 
withdrawn.

Mr. Speaker: The question is;

“That clause 6 stand part  of the 

Bill.-

The motion was adopted.

Clause 6 was added to the Bill. 

Clause 7 was added to the Bill. 

Clause 1.—(5hort title etc.)

 ̂  SRTPC I :

(i) Page 1—
lines 5 and 6—omit “except the 

State of Jammu and Kashmir*’.  <
(ii) Page 1—
omit lines 7 to 11.

^ I  ^

f I  infV

*wrT ̂ I 

 ̂ 1%̂  gft

NIvr   ̂̂   «flT 

TT rfw fwr WT ^
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?ftT TK ̂rnr ̂   ^

 ̂ ferr w  t i

$   ̂ ^  w  r̂f̂ WT to 

|T̂ ?̂Tffti  fTTra- 

^ wm ^

I; I W  ̂   W  ^ ̂

Tf  ̂  ̂ 

’T̂fT îrr̂ %

f̂vTFF ̂rrq"  3RTT |

r̂<T  ITOTOH W

#' W ̂   t ?At ̂STRT ^  

T̂Rifh:  ̂ ̂

I? f %iTf̂ rT̂

^ w

 ̂    ̂   4̂)-< qr

'viY  îw  r̂nrr ̂ rf̂  t̂n: 

f̂rqr5TRT̂rf̂ I

55m  I’BT̂ ^

 ̂   ̂ ’TWt  ^ »f ^̂*1

 ̂  ̂  f  % ?T)nst< 

2T̂  ’TN’ ’9TFT % ĵPT  ̂̂fzft ̂TPT 

 ̂ TfT % I  ^

^ ̂crnrr  wff̂  % r̂r̂fi' Rsic 

# ̂  m  T̂ff ̂  t %

% ̂  'IT ̂TPT %qr ̂5TR I

«n̂,  ̂ ̂  ? K ?TRT ̂  ̂  ’fm̂r f?rw 

fw  11 

in’ f%  5RTR ̂  wrpĵ 

f̂ifgTT  c[̂*JT-‘S:f  ̂  ̂  ̂  I ^

5R HTWrg* T̂̂r)’ »PTt

^ % ?R̂RRf ̂ ̂

?t\t  TO"  ^̂+1 ̂  r̂r? I 

3f̂ l̂r#g’ # 2Tf   ̂̂  I’TK ̂

w  ̂  p ” ̂=5TT̂ WN W sp̂ ?rh:

T̂ f,. yf̂iWRt,̂ ̂  ̂  ’̂vTF̂

*TT̂  iOTM %   ̂ Wnjf  f̂vRT

# Îf mm I

# TOTT  6̂T̂r  f  f% ipft 3ft

? f̂RTT  fq̂jRHTjr ^

^ I

Dr. Keskar: As far  as  the  first 

amendment of Shrl Bhakt Darshan Is- 

concemed, I- do not think that it is 

advisable to extend this legislation tO' 

the State of Jammu and Kashmir.
1 P.M. ,

As far as  the  principle  that all 
legislation should automatically apply 

to the State of Jammu and Kashmir 
is concerned, I will not say anything, 

here.  This is not the place to taJte it 

up and discuss  it.  As  far as this 
particular Act is concerned, nrst of 

all the Press as  such  is in a very 

fluid stage In  that  area.  I do not 
know how  many  newspapers there 

are; 1 thmk they can be counted on 

the fingers.  Unless and until we are 
sure that it will b̂ to the advantage 

of the Press in  that  area, I do not 
think it will be advisable for us to 

apply it to the State of Jammu and 

Kashmir.

Mr. Bhakt Darshan also referred ta 
the  anti-Kashmir  and  anti-Indian 
agitation carried on here.  I hope 

will bring it to the notice, not of me, " 
but of the  Home  Minister.  I hope 

he would take adequate steps about 
the matter.

: WT  ^

^  W  fk̂iR  ^ 

W   ̂  ?

Shri  Feroze  Gandhi  (Pratapgarh 
Distt.—̂ West cum Rae Bareli Distt.— 

East): May I point out that this has 

been brought to the attention of the 

Government and the Government have 

not done anything? For the last two 
or three months, all sorts of unreason
able treacherous literature are being 

published in Delhi  and  nothing has 

been done.

Dr. Keskar: It is not  I  but  the 

Home Minister to whom it should be 
addressed. (Interruptions).

Shri  Feroze  (jrandhi: According x» 

the Minister, I understand this Bill is
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going to help the smaller newspapers. 

This is the kind  of  smaller news
papers that you will help.

Shri Bhagwat Jba  Azad (Pûnea 
cum Santal Parganas): You are also 

a Minister of that Govermneni.

Dr. Keskar: I am  in  charge of a 

particular department.

The other amendment is regarding 

the period  of this Act.  Mr.  Bhakt 

Darshaii wants that  this  should be 

a permanent piece of  legislation.  I 

do not agree with him for two tea- 
sons. One is that  though the  price- 

page structure exists in Great Britain, 

it has Deen  there  with a particular 
purpose only, namely, distribution of 
newsprint.  It  does  not  take into 

account the question of framing the 

schedule In such a way as to help the 
smaller pai>ers or  papers financially 

not so well-placed.

Dr.  Lanka  Sandaram: Did  tiie

Minister keep track of the newsprint 

allotted to big  papers  going to the 
black market? Is H still going to the 
black market? ,

Dr. Keskar:  That  is  a  dilTerent

question.  For the first time, accord

ing to  the  recommendations of tne 
Press Commission, we  are trying to 

take the question of having a price- 

page structure which wiH eliminate 

imfair competition as î uch as possi
ble.  Until we have tried this out, for 

Us to say that this should be a perma- - 

ment legislation is wrong.  If it works 

out well, then the question of extend

ing Its life is very easy.  There is no 
difflculty whatsoever.  I do not think 

it  maices  any  material  difference 

whether it is for 5 years or perma- 

aently.  In fact nobody can guarantee 

what will happen after 3 or 4 years 

and from the practical i>oint of view 
R Is not very Important.

The amendments  were, by  leavê  

withdrawn,

Mr. Speaker: The question is:

“That clause  1,  the  Enacting 
Formula and the Title stand part 

of the Bill”.

The Tnotion was adopted.

Clause 1, the Enacting Formula 
and the Title were added to the 

Bill.

Dr. Keskar: 1 beg to move:

“That the Bill be passed”.

In moving that the BiU be passed, I 

would like to say only one thing.  The 

Bill has been  brought  forward after 
very .careful consideration and  afxer 

taking into consideration the opinions 

expressed in  Parliament  and by the 

Press as a whole and the experience 

gained in other coimtries.

The object of the Bill is not ambi

tious, nor does it categorically say that 
it is going to achieve this or tnat.  As 
I said earlier, we hope that it will help 
in eliminating unfair competition and 

in that way  help  papers  which are 
less favourably placed and the smaller 
papers m general.  We have also made 

it clear that this is not the only factor 

which will help  the  smaller papers, 

but one of the  important  factors, as 
the Press Commission has very rightly 

pointed out.  I do not want to say any
thing further.  When the Bill becomes 

an Act and when the schediile is pre

pared, it will be  tried  out  and the 

results will be before  the House.  I 

hope they will be favourable.

Mr. Speaker: Motion moved:

“That the Bill be passed”.

Dr. Lanka Sundaram: I would con

gratulate the  hon.  Minister  for the 
manner in which he has piloted this 

Bill.  I would say, as a journalist who 
owned and edited papers for over 20 

years, that this Bill  is  of a halting 

character.  I do hope that within the 

period of time made available in the 
ambit  of  this. Bill,  the  Minister 

would review the situation constantly 
and would not endanger the existance 

of small papers.  I say  it  because I
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[Dr. Lanka Sundaram] 

have exi>erience—the House will agree 

OD that point  The vast majority otf 
the newspapers in India are not the 

Daily Press.  I would like the Minister 
to remember that point.

I find the Minister of Parliamentary 

Affairs is anxious to take up the next 

Bill, and I would finish by saying that 

vnless the Minister of Information and 
Broadcasting gives us an  assurance 

that he will not forget the interests of 

the smaller Press, which has got to be 
properly nurtured, I am afraid in this 
country the freedom of the Press will 

not be possible and p̂ lic opinion will 

not be heard.  The smaller Press in 

this land is imbued with a mission; it 

is not a mechanised Press; it is not a 

Press of monopoly; it is not a Press 
having chain circulation; it is not an 

industry.  I  hope  the  Minister will 

remember it.  The  periodical  Press 

cannot be forgotten.  There are very 
bad specimens of it; I had occasion to 

say so in this House  on  a previous 
occasion.  He should attempt to weed 

out the undesirable weekly Press.  I 
hope,  while  reviewing  the constant 

working of this  Bill,  the  Minister 

would remember the periodical Press.

With these words, I support this Bfll.

Shri Bhagwat Jha Azad: Mr. Speaker, 

I was one of  those  who  had very 
strongly  advocated  the  price-page 

schedule while the Press Commission’s 
report was discussed in this House. I 

welcome  this  opportunnity  to con

gratulate the hon. Minister for bring

ing this Bill here.  At this hour, when 

the Bill is going  to  be passed and 
made into an Act, 1  only  want to 

bring one or two points to the atten
tion of the Minister.

After the Bill becomes an Act, there 
will be many difficulties  confronting 

the Minister.  As  he  said in Rajya 
Sabha, during the last one year, the 

Government haye  not  been able to 

«̂ de what would be the nature of 
the  regulations  or  the  rules  that 
would be made in this behalf.  It only 
shows the difficulties in the matter. It

is said in this Bill that it will equalise 

the opportunities  regarding  securing 
advertisements between small and big 
newspapers.  It will be quite difficult 

to give equal opportunities to th? small 
as well as  big  papers  for securing 

advertisements,  one  of  tne  chief 

resources of these papers.  Therefore» ‘ 

I want to emphasise one point, namely, 

that the regulation made under this 

Act should be flexible to the extent 
that can be adjusted according to the 

time, to ensure  fair  competition and 
to educate the public opinion in the 

country freely.  Therefore, though the 

Minister has  assured  that he would 

consult the interests  in  this matter, 

informally, would it not be advisable 

that  before  these  regulations  fram

ed  under  this  Act  are  given 
effect  to,  they  should  be  placed 
before the legislature? The Memoran

dum regarding Delegated  Legislation 
says that the delegation of power is of 

a normal character.  I think that the 
Minister has himself stated in Rajya 

Sabha that it is yery difficult to give 

us any Idea as to what will be the 

nature of  the  regulation.  It clearly 

shows that these are difficult matters 
and, therefore, 1  think  the Minist* 

should consider if it is not possible and 
feasible for him to bring those regula
tions before this House  before they 

are given effect to.  Then the House 

will have an opportunity to go into it 
and the Minister will have the advan

tage and benefit of the opinion of the 
House.  I think these are the lacunae.

I wish god-speed and success to the 
hon. Minister in implementing this Act 

because it will go a very long way to 

helD the smaller papers.  With these 

words, I whole-heartedly support this 
Bill.

Dr. Keskar; I have not much to say:
I certainly will keep in mind the wise 

words of my hon. friend. Dr. Lanka 

Sundaram whd, with  his experience 
of the papers and the press in general, 
has certainly raised points which are 
worth consideration. I might only say 
that bringing in a wider sphere of the 
press within  the ambit of  this Bill
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> Bin

is not an easy job.  It is going to be 
a difficult job and I do not want in 
the initial stage to make it still more 

complicated.  But the  point that he 

has made will  certainly  be kept in 

mlna.

The point raised by my hon. friend, 
Mr. Azad, is no doubt worth considera
tion but it has been disposed of day 

heiore  yesterday.  I  do not know 
whether he was here.

Shrl Bhagwat Jha Azad: I was pre
sent.

Dr. Keskar: I do not want to repeat 

the answers that I gave that day.  I 

will only say here  that there is no 

question of rules.  It Is here a ques

tion of announcmg a price page rate 

and it is  not  included  in the same 
category as other rules or schedules.

Dr. Lanka Sundaram: That is, your 

approach is not going to be punitive.

Dr. Keskar: I think it will give rise 

to great difficulties for the press as 
well and, therefore, I hope he will not 

press his viewpoint and I am sure ttie 
House will pass the Bill.

Bfr. Speaker: The question !s:

“That the Bill be passed".

The motion was adopted.

STATE  FINANCIAL  CORPORA
TIONS (AMENDMENT) BILL 

Mr. Speaker: The House will now 
take up the further consideration of 
the following motion moved by Shri 

A. C. Guha on the 24th August, 1956, 
namely:

‘That  the  Bill  further  to 
amend the State Financial Cor
porations Act,  1951,  be  taken 

into consideration.”

Hie time allotted for this. Bill was 
four hours, out of  which  we have 
already.  taken  47  minutes.  The 
balance  is 3 hours and 13 minutes. 
We will allot 2i hours for the general 
discussion and  half an  hour  for 
clause-by-clause consideration.  » 

Shri  Bansal (Jhajjar-R«wari): 
Mr. Speaker,  before I come  to the 

provisions of the Bill, I should like to

revert with your permission  to th« 
question of information relating  to 
the work of the various State Finan
cial Corporations  which  has  been 
placed before this House.  The hon. 
Minister was pleased to say that day 
that whatever information I wanted 

was supplied to me two days before 
the discussion was scheduled po take 
place here.  I beg to submit that in 
this particular respect he was  not 
properly informed by his department.

The MiidsteT of Revenue and De
fence Expenditure (Shrl A. C. Gnha):
I should make the position clear.  I 
was under the impression  that  the 
report which  contained  about 120 

pages was placed on the Table of the 
House.  But  the difficulty  is  that 
they could not prepare all these pages 
and they could not verify the figures. 
So they placed only a summary. That 
was a mistake.

Dr. Lanka  Sandarain (Visakhapat- 
nam) : Only a summary  was placed 
in the Library.

Shri Bansal:  I was  given  only
some 7 to 8 pages.  After that, when 
you were pleased to  postpone the 
discussion, a bigger summary consist
ing of about 100 pages was placed in 
the Library.  From that summary it
self, from page  5, I find  there  is 
reference to the various  obligations 
of the State Financial Corporations.

The first three obligations, in my 
opinion, clearly make it  incumbent 
on the Ck>vemment of India to place 
all the relevant information  in the 
Library  of  Parliament.  The  first 
obligation here says that  the State 
(Jovemments and the Reserve Bank 
are to be supplied detailed reports on 
the working of the State  Financial 
Corporations within three months of 
the closing of the year.  The second 
obligation says  that the  Financial 
Corporations are to submit monthly 
and quarterly  statements  showing 
their assets and liabilities and invest
ment position  etc.  to the  Reserve 
Bank.  The third obligation says that 
annual accounts are to be audited by 
the auditors to be appointed by the 
State Governments in  consultation




